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No. O.A. 350/00549/2020

Present

1 o0.a.350.00549.2020

* CENTRAL ADMINISTRATIVE TRIBUNAL -
KOLKATA BENCH, KOLKATA

Date of order: 14.8.2020

Hon'ble Ms. Bidisha Bonerjee Jud|C|01 Member  :

- Hon'ble Dr. Nandita Choﬁeqee Admlms’rrohve Member -

~ Soumitra De,

Son of Ashok Kumar De, ©.

Residing at Village + F’os’r Ofﬂce Nonrrorh
District ~ Bankura, o

Pin - 722 155,

Unemployed Youth.

Appli'cq'nt
- VERSUS-

1. Union of india,
Through the General Manager, .
Eastern Railway, B
17, N.s. Bose Road,
Fairiie Place,
Kolkata - 700 001,

2. The Principal Chief Personnei Ofﬂcer
Eastern Railway, C
Fairlie Place,

Kolkata,
Pin —~ 700 001.

3. The Chairman, :
Railway Recruitment Board,
Malda Kohbon Railway Colony
Post Office - Jholjhcllo '
Malda,

Pin ~732 102.

Respohd{en’rs .

For the Applicant : Mr. S.P. Mu!&he?jee, Counsel

For the Respondents Mr. N.D. Bandyopadhyay, Counsel
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ORDER(Oral)l

Per Dr. Nandita Chatterjee, Administiative Member:

Aggrieved at not being appointed as ‘T'_ecﬁniclion Gr. |l|/We‘Ider,_The
appiicant has approached this Tribenol‘ under .Secl’tien:_:i'-‘? -of ‘\‘he.
Administrafive Tribunals Act, 1985, seeking 'tlhe,fefldwing.fe’ﬁef Ggainst the
respondent authorities:- |

“la} To direct the respondent No. 3 to issue immediate Joining letter in favour
of your applicant in the post of 149 {Technician Grade Ill Welder).

(o) To direct the respondent No. 3 to consider and d|spose of the applicant’s
representation {Annexure ‘A-12' and ‘A- 13" to the. original oppl'cohon)
ofter giving an opportunity of being heard ond to pass a reosoned order
as soon as possible.”

2. Heard both Id. Counsel, examined doeu-mer;:fs‘ on record. This matter
is taken up for‘disposci at the admission stage. -
3. Ld. Counsel for the applicant would submit that the opelicobt had
completed his opprennceshlp training as o Welder between June 2004 to
June 2005. The respondent ou’rhormes hcd publtshed an Employmeni
Notification on 3.2.2018 and the applicant had applied for the post of
Technician Gr. lil / Welder in response to the said nofification. |

Ld. Counsel would further aver that the lqpplicon’f was cglled for a
computer test and dn dp’rﬁude test wh’ereo:ﬁe} "his' ":doc-ur#seh’rs were
verified and his medical fl’rness was also oscer’rouned by the- respondent
authorities. The applicant would claim that olihough he was empcneued
for appointment {Annexure A-11 to the O.A.],- he had noft, rece:ved his
appointment letter, while others have beerj 50 appointed. Hrer%ce,. finding
no other aiternative and ofse because oflll‘:his"rep're'seh’td'fioAnls:;b'e.fere the
authorities failed to be considered, being ogg.rieved, the opblicont has
approached this Tribunal in the instant O.A. | |
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Ld. Counsel for the applicant, however, would 'odmi’r;-"’fhja’r the

applicant’s répresenfoﬁons at Annexure A-13 ’rd"rh".é O.A. colly. are not

imeﬂlligible enough and would' seek liberty 'To‘ filé o”comprehensive'

representation to the. concerned respondem‘ ou’rhorn‘y proylng for

redressal of his grievances, por’nculorly, in 1he !lght of The de’ronled ,'

Centralized Employment Notification CEN 01/20 8 a copy of wh|ch Ld

Counsel for the applicant would furnish dunng the cdmissuon heonng

4. Ld. Counsel for the respondents would not object to disposal of such’

comprehensive representation, if so preferred, in accordance with law.

5. Accordingly, without entering into ’rhe'merifs of ’rhe mo’rter and, with

the consent of the parties, we would direct the opp \,om‘ co*\cerned to

prefer such a comprehensive reQre§enfo’rion wi’rhinfd bério,d. of ’rWo weéks .

from the date of receipt of a copy of this order. In fhe event such
representation is received by the concerned-reépondehf ou'fht.)r‘ity‘ the
said authority shall dispose of the same, in. occordonce wﬁh low and

particularly in the light of No’nﬂcohon CEN 0?/20]8 wn'rhm a penod of two

months thereafter and convey his decision to the opplicon’r in fhe form of .

a reasoned and speaking order.

6. With these directions, the O.A. is disposed of. No costs.
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(Dr. Nandita Chatterjee) | " (Bidisha Banerjee)
Administrative Member - - Judicial Member
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